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SALE OF IMMBVAILEMELE_&
under

7th Floor. G- 2 Wadﬂ Intem;
arg, Wor, Murnbai -

NOTICE ICICI BANK LTD
Registered Office: ICIC1 BANK TOWER NEAR CHAKLI CIRCLE,

OLD PADRA ROAD VADCORA GUIRAT-390007.
taotics (s hersby gan that the following share cartilcate(s) issued by the Company arel

SALE NOTICE FOR
E-Auction Salu Nolice for sale of
Security Interest Act. 2002 read
Rules. 2002

1o Rula ) of e Secury

1)¥ash Builders (Borower, Mortgagar & Nypmacam) 18t Fioor, Yash smnaruve
ion Trumns Road, Opposite Teleoam Eaciory Deunar Cherbur East—

400088, 2 Wartgagors and
Guasantuma Mabela oo, CeniolAsense Road. Chertour Mumbat 00071
3. Ms. Kashmira Paras Dedhia (Mortgagors and Guarantor) 18, Mabella Mansion,
Centr&ﬁvanu?ﬁuad Chembur, Mumbes 400071

Bank Linited
|a o Shet o Sl ek of i P W S

lemed e Savured Cratr i be S0 1 AS ISWHERE 5 AS 1S WHAT 15", AND

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES OHLY AND IS NOT A PROSPECTUS ANNOUNCEMENT.

wn OMFURN INDIA LIMITED

Corporate Idenfification Number: L20200MH1997PLCT11887

o issue duplicate. share certficate(s} to the below mentioned person(s) uniess o vaial
obinction 15 recenor cmpany with 15 days fom tre dale of pubcaiion of this
robc. Mo claims will bo etriaingd by the company wih respuct to the original share|

Company was originally incorporated as "ON Vishwakarma Furmiture Privats Limited” as a privaie fmited company tinder the provisions of the L'umgames At
L?ss puisuant o & cerlificate of incorparation dated November 13, 1997 fssued by the Registrar of Companies Mumbal, Maharashira. Subsequently the name of
our Company was changed to Omfurm India Private Limited vide shareholder's approval on April 03, 2013 and iresh certificate of Incorporation dated April 21, 3,
ime of our Company was changed 1o Omiurm india Limiled pursuant to conversion info public company vide Shareholders approval o Mav 30

Follo No.[Name of Sharsholder | csot] G2 | Distincive Nos.
1110083 VIJAY ISRANI | 1500 [1756757)6412652159-6412653658
1110083 Jvsay 15000 [ 109950 |

(Any persan who Faghave 2 claim in respect of e sadl certifialo(s) ehould lodgel

hisinerfinelr dlaim Wi &l supporting documents win the company at 18 registersa)

office. I ho valid and leitimale claim s received within 15 Gays from the date ol
L

*WHATEVER THERE IS” and "NO RECOURSE BASIS ' , for reoovery of
Rs. 17,267,412 [Rupses Sevanteen Crores Twenty-Six Lakhs Ninety-Seven
Thousand Four Hundred Forty-Three and twenly two paisa only) &5 on 116
September imerest for 20181l he

Yl the dale of gayment, incental expensss. iher charges, cusls ¢t due to A Bank
L

DESCRIPTION OF THE JMMOVABLE PROPERTIES

entertained from any other persan(s).
Fuace.

WName of Applicant
VIJAY SANMUKHDAS ISRANI

kL
2017 and fresh certifiate of incarporation dated June 15, 2017 was issued fo our Company by the Registrar of Companies, Mumbai, Maharashira. The Carp
tdentification Number of our Company is L20200MH1997PLC1 11887 The shares of cur Compgany gol fisted wilh Emerge Platiorm of NSE Limited through i e
Offer on Octaber 13, 2017, Far further detais, pleas veler to chiapter tiled “History and Corporate Structure” on page 140 of the Prospectys.
Registered Office: 100, Gundecha Industrial Complex, Akrurali Road, Kandivall (East), Mumbai - 400101, Maharashira, India
Contact Person: Ms. Dhara Pratik Shah, Company Secretary and Gompliance Officer
22 42108900 | Website: www.omfurnindia.com | E-mail: omfurn@omfumindia.com
PROMOTERS: MR. RAJENDRA CHITBAHAL VISHWAKARMA, MAHENDRA CHITBAHAL VISHWAKARMA, MR. NARENDRA CHITB)
VISHWAKARMA, MR. PRASHANT RAJENDRA VISHWAKA AND MR. PARMANAND MAHENDRA VISHWAKARMA

Our Campany has liled the Prospectus daled March 23, 2024, {tho “Prospeclus”) with the Regisirar o Companies, Mumbai and the Equily Shares are proposed
to be listed on the Emurungiallwm of National Stock Exchange of India Limited ("NSE Emerge”) and the listing and trading of the Equity Shares expecied to

commence on March 28,
BASIS OF ALLOTMENT

URTHI 000 EQUITY SHARES OF FACE VALUE OF ¥ 10.00 EACH (“EQUITY SHARES") OF OMFURN INDIA LIMITED (T}
OR THE “ISSUER") FOR CASH ﬂT A PRICE OF 7 75.00 PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ §5.00 PER EQUITY SHARE (THE “ISSUE PRICE")
AGGREGATING T0 ¥ 2,700.00 LAKHS (“THE ISSUE"). THE ISSUE INCLUDES A RESERVATION OF 1,80,000 EQUITY SHARES AGGREGATING TO ¥ 135.00 LAKHS
WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER T0 THE ISSUE (THE “MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET
MAKER RESERVATION PORTION |.E. NET ISSUE OF 34,20,000 EQUITY SHARES AGGREGATING TO 7 2,565.00 LAKHS (THE “NET ISSUE"). THE ISSUE AND THE
NET ISSUE CONSTITUTE 30.57 % AND 29.05 % RESPECTIVELY OF THE POST ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. FOR FURTHER DETAILS,
PLEASE REFER TO THE CHAPTER TITLED "“TERMS OF THE ISSUE™ BEGINNING ON PAGE 214 OF THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARE IS Z 10.00 EACH AND THE ISSUE PRIE IS 2 75.00 PER EQUITY SHARE

ANCHOR INVESTOR ISSUE PRICE: ¥ 75.00 PER EQUITY SHARE
THE ISSUE PRICE IS 7.5 TIMES OF THE FACE VALUE OF THE EQUITY SHARES.

BID / ISSUE
PROGRAMME

*Subject fa the recejpi of trading approval from NSE Emerge

PROPOSED LISTING: THURSDAY, MARCH 28, 2024*

e Reserve | Eamest
‘,';‘ Descriptien of Property Price (Amt. ney
i Shdi in Rupees] | Deposit
Lot | Property siuated ai Offioe No. 308, Joshi Chambers, | Rs, Rs FORM B
Mot |Qrion Chamber Premises Co-operatie sosiety Lig, | 89,00.0001- | 8.9,000¢ PUBLIC ANNOUNCEMENT
situgted at 668, Ahmedabad Streel, Iron Marke! {Regulation 12 of the Insolvency and Banxrnpk_y Board of India
Camac Bunder, hasiid (East), Mumbai~400009, o {Liquidation Pracess) Regulations, 2016)
1359 5q.t, FPNo, 66, Division Prince Dock, Ground + FOR THE THE COMPOSITES
5, wih [t consiructed in yeer 1982 with buldings
constructed thereon alang with other assets such s PARTICULARS DETALLS
it erdomhfill i e | Wame af cormerate debtor General Gomposites Private Limited
{hereonomned by Shri Paras Sundesj Dedhia 2| Dt of moorgoraton o corporate dedlar | January 30, 1695
Lof_|Property stuated a1 Offoe No. 402, Joshi Charmbers,| R, RS 3| Aubaiily under which corporale | ReG-urmbal
No:2 | Orion Chantber Premmises Co-operative sociaty L. | 79.00.000/- | 7.90,000/- debtor is mearporated | registered
situated at 668, Ahmedabad Streel, lron Marka, 4| Corporate Kentity No.Limited Liabilty | U35303MH199SPTCOB5048
Gamac Bindar, ek (st Mumbai-4o000s, o \dentficaian No, of évporals deblor
300 sq. 7, FP M. B8, Division Princa Dock, Ground +
5 wit P o Five ‘year 1992 wim buiings, 5| Address of the regisiered uffie and | 21 Worish Bldg., LB S Marg, Opp Johnsan
constructed thereon alcag with other assats such as principal office if any) of & Johnson, Mulund West, Mumbi-400080,
fumiture and fitures. eqlipmants, machinry-fuzed SRRl Loy %308, Lahe Goon, Bhistsa Road, Ta:
anel misiable, siuchires any other 2ssois siated Shahpur, Dt Thane, Manarasira421 603
s Kashmita Pacas Dedbia, | Date of tosura of nsolvency Order Recaived dale Narch 26, 2024 -

Resolution Frogess Order date Warch 05, 2024

ysical pos:
zalr- Fabnaey 2024 in accondancs i Hon i Addionsl Crgt Mmpnlnan Maglmke
4 of , 2002 and

datedt dih November 2023 under section

i imied

(Cast date for Demand DrailiPay Order in the favous of uxs Bank Lid. payabe ai
isubmission of bid |Mumbai, 1o be submitled on or before Tth May 2024 by 5:00 p.m. !
land EMD Ithe following address - Mumbai - Mr. Atul Mishra, Acis Sank Ltd., Tth)

Remitance  |Fioor, “Axis House”, Wadia Intermational Centre, Pandurang Budfiar
Marg mlu l.mmnm 400025 Mol 19521387750

Tregediion o

Properly e olbwing T +31 Sersarsn ?nspee!mn shall be done wih

[Bele and lme of |3" May 2024 between 12.00 p.s
|e-auction ffive minutes

Bid Increment R 100,000/ - {Rupass One Lakhs Only)
ot

m. to 3,00 p.m. wilh avio-extension of

R.ISKS T0 INVESTORS

1. Stibstantial portion of our revenues come from the manufacturing of doors. The revenue from Me sale of doavs for the parfod ending September 30, 2023 and for
Financial Years 2023, 2022 and 2021 coniributed 3,674.33 Lakh, 4,552, 02 Lakfy, 2,181.69 Lakh and 1,259.43 Lakh, respeciively, representing 83, 17%. 64.87%.
70.74%, andl 61,55% IESDECHVey, of OUT YBnUS from aparatons

2. We prapose (o enfer into new produces vie. Mmetal doors to bé Suspled to the construction and hotel iidustry: We may fall fo generate new chents for Mese products
and sell in these industries due o wm:elrfrm and other cunwercraf factors

3. Our Company has nat entered info any long- protcts.
{5 10 assurance dhal our customers. wtf :onrmue fo purchase ourlamducfs This coul impact e business and financial performance of our Company.

We are subject o untertainties in demand and there

ampat
Ihe insolvency professional acting | IBBI/IPA-DD11P-PO0224 2017-1B10423

as liguidator

7. Lin ? Order 26,2024 -
f corparate deb Order date March 05, 2024
of corporate debtar ; er date March 05. Qur @ are raquired 1o comply with certain requiremants
8| Name and regisiraton number of | Devang P2 given undsr leasa and ’ncsnseagmemml

Address and e-mad of the kquidatos,

Devang P. Sampat
85 registered wilh the Board

psampal@sameatassociates.in
|BBI/IPA-D01/1P-POGZ24 12017-18/10423
Regd. Offce: Bungalow No 4, Shiv Poaja, Plot
mn Secior 29, vashi Nawi Mumbai - 400703

iskraive Ofice: #615, Shival Flaza, Piot
19 I3, Maral Cooperative Indusirial Estate,
Off Andhe Kurla Road, Marol, Andheri(Ezs).
Mumbzi 400059, I,

For detaied tcrm: el conditions of the sale. piease refer o the link provided in

{AugtionID's- 295579 z)ssﬁtu
Date: 28-03-2024 | Place: Mumd: Sdi- Authorised Officer,

Bank Ltd.

=]

Address and e-mad to be used for
comespondence wilh the liqidator

#615, Shivai Plaza, Piol 79IA3, Marol
Cooperalive Indusirial Esiate, OF. Andheri
Kurla Road, Maroi, . Mumbai -

5. Our Cuslomers expect s 1o maintain high gualily Standares and any falure by US [0 COMplY with Sueh quably stardarts may have an adverse sflect on demand from
e customers and on our reputation, business, results of operations and financial concition.

PROPOSED LISTING

“The Issue is was made through the Book Building Process, n terms of Ruls 18(2) (b)(i of he Securitios Contracts (Regulation) Rules, 1857, as amended (*SCRR”)
read wih Reguiation 253 of the SEB! ICOR Regulations, as amended, wherein not mare than 5i e Net Issue was availabiz for allocation on a proportionate basis
o Qualified Instituional Buyers ("QIBs”, the *QIB Partion"), our Company, in consuftation with the Book Running Lead Manager, allocated 31.32% of the QI8 Portion
10 Anchor Investors o a discrebonary basis in accordance with the SEBI ICDR Regulations (“Ancher Investor Pﬂr\mn "), of which one-third was reserved for domestic
Mutual Funds. Further, not less than 15% of the Net Issus was available for allocation on a basis institutional Bidders {"Non-I i Portion”)
and nat less than 35% of the Net Issue was available for aflocation o Refail Individual Bidders ("Retail Porfion”) m arnumanne with the SEBI IC! Dﬂ Regulations, subject 1o
walld Bids being reccved at or above Ine I5sue Price. Al potential Bidders (£Xcept ANChor Investors) wera required fo mandatarily particigate in the 15SuE only thraugh the
Application Supporied by Blocked Amnunt ('RSBAY) process proviting details of iheir respective ASBA accounts, and UP1 ID in Gase of RIBs using the UPI Mechanism,
if applicable, in which the corresponding Bid Amounts was blocked by the Seif Certified Syndicate Banks (*SC5Bs”) or by tha Sponsor Bank under the UPi Mechanism,
5 the case may be, to fhe extent of respective Bid Amounts. Anchar Investors were nof permited fo partisipate in fhe fssue through the ASBA pracess. For defails, see
“Issu Procecure” beginning on page 225 of 1he Prospectus.

400059, Inda. . om: SUBSCRIPTION DETAILS ]
e ed 2 Anchar \ﬂlexlmﬂpphnaﬂnn Forms Irom 2 Anchor Inveslors for 6,88, 500 Equily Shares. Such 2 Anchor Inveslars were allocaled 5,35,200
Eqmly Shares ata price of 2 75.00 per Equity Share under the Anchor Investor Porlion, agaregating 1o 2 4,01,40,000.00
1] Last date for submission of claims | April 24, 2024 DETAILS OF APPLICATIONS. [I!EF[IHE TEGHIIIEIIL

For
Advertising in
TENDER PAGES
Contact
JITENDRA PATIL

Mobile No
9029012015
Landline No.:
67440215

ce Holdings Limited
(Estwhile, L& Finance L1 under The Scheme of Amalgamation by way of
merger by absorption with L&T Finance Holdings Ltd w.e.f. Dec 4" 2023

Registered

CIN No.: L67120MH2008PLC 181833
Branch office: Dombivali

Office: L&T Finance Holdings Limited, Brindavan Building, Plot No.
Kalina, CST Road, Near Mercedes Showroom, Santacruz (East), Mumbai 400 098

@ L&T Finance

7

DEMAND NOTICE
3 ) i t
asThe Act)
i ection 13(2) of th o
i incipali ur sa
result, the lassified (NPA) in the book of account

Of India. undelivered 13(2) of the Act
and hereby calling upon to repaythe amount mentioned n the notice appended below 1o the L&T inandl seces, (Ersthie, LaT Finance L under The
Scheme of Pt L&T Fit wee.f. Decdth this
Paper Notifi furlher d oth the date of ill payment or ion. In case you are notdls(harglng
¥ o y y i i of the Act,
. h y -
[ Demand uotloe date / NPA date /
Loan Borrower/s & standing Amount
Awo:nt Co-borrower/s ol of the perty
Number Name standing
NPA Date Amount (7) As
Demand Notice |Rs. 45,05,679.43/- Schedule -1

[H005132809210] 1. Sandeep
143 &

Rambharoselal | Date: 15/03/2024 | (Rupees Forty Five

H005132809210  Sharma NPA Date: 31/01/2024| Lacs Five Thousand

33143L & 2. Neha Sandeep Six Hundred Seventy
Nine and Forty Three

331436 Paise Only) As On

Date 07/03/2024

All The Piece And Parcel Of The Property Address: Flat No. B-1001, 10th|
Floor, Lodha Polava Marvells, Milano, Auroa At Villsge Knoni Anteii, O
Taloja Road, 421208

Date: 28.03.2024
Place: Dombivali

[} HDFC BANK |
L HDFC BANK

Under Section 13 (2} f the

sdi-
Authorized Officer
For L&T Finance Holding Limited

HDFC BANK LIMITED
CIN : L65920MH1994PLC080618 | Website: www.hdfcbank.com

DEMAND NOTICE

Whereas the undersigned being the Authorised Officer of HOFC Bank Lir

Securlty Interest Act, 2002 (Act) reaﬂ w\m Rule 3 of the Seourity Emerm (En{memenll Rules, 2002.

Fir Assets And of

iDFC Limited having

IDFG Bark Limited by viruoof a Scheme of

Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March
Act, 2002

) (HDFC) u
under Section3 (12) read with Rule 3 ofthe Securiy Iterest (Enforcement) Rules, znnz issued Demand Notices
under Secton 13 (2)of he said Ac caling up the Borrwer()/ Legl Heirs) / Logal Rresentate()ised heveunder 1o pay the amounts mentioned in the respective

d Enforcement Of |

lobe

s ffom the date of th

. as per detal

av th kst known esective diresss of e seld Bouower(s )/ Legd Her®
if

aused ted on
) | Legal Representative(s). Copies of the said Noﬁces are available with the undersigned, and the
collect

Notice i herety 1 the National Company Law Tribuna) (Mumba) has ordered the % Wumber of equily shares |  Number of equity shares | Number of times
o(ll;u\d:llm g b iy e o o lﬁllﬂl;lw P Humber of agplications Bid for reserved as per Prospectu subsoribed
alied Institutional Buyers (excluding s
e stakehokiars of General Composites Private Limited are hereby called upon to Anchor Portion) i i njusuul it
subanil their claims with preet on or balore Apr 24, 2024 o the liquidator al the adress Gidters i27] 15,1200 73,600] 28]
mentioned againstitem Na.10, Retal Incvidual Investors 3073 75,75,200 37,500 6.16)
The fnsncial crad s with proof Aoty arket Maes 0i] 000 80,000] 1
i Byp Anchor Investors n:_zl 800 35,200 i
3208 1.09.34,400; 5,00,000 979
Past management are hereby given notice to cooperate with and Contact to the *DETAILS OF VALID APPLICATIONS:
Liguidator. All Financie! Instituions Having Account of the Corporate Debtar are St Bross Vai
ontact the Liquidator mmm:.w All those having data and Jor Na. Category Applicati ‘Equily Shares. Applications
vl or dnsiols aivi | or cttn ey |pboriad o | |Cualified Istiutianal Buyers (exchiding 3 1178400) 3
immediately. Anchor Portion) 3
i o mg\'::e;:'m;: 2_[Refail Indivh u]w‘ Tnvesfors 7610400
188 Registration No: IBBIIPA-D01/1P-P00224 12017-18/10423 —: m&m” 2 — ‘f%gﬂg
arch 27, 2024, Mumbai Total i 9 o 20 EFIT
ALLOCATION: The Basis of Allstment was finalized in consutation wilh the Designated Stock Exchange 1. National Stock Exchange u' !nma lelIrd on March 26, 2024,

ALLOCATION TO MARKET MAKER (AFTER TECHNICAL REJECTIONS): The Basis of Allotment to the Market Maxer, at the issue price er Equity Share, was
finalised n consultation with National Stock Exchange of India Limited, The category was subscribed by 1.00 tme. The total number ul srales al\md in'this category is
1,80,000 Equity shares in full out of reserved portin of 1,30,000 Equity Shares
ALLOCATION TO RETAIL INDIVIDUAL INVESTORS (AFTER TECHNICAL REJECTIONS): The Basis of Allotmerl o the Fetail Individual Investors, a the issue price of
2 75,00/- per Equity Share, was finalized in consultztion with National Stock Exchange of india Limited. Tne ca‘eqorv was subscribed by 6.16 times. The total number of
shases alolted in this calegory is 11,7500 Equity shares out of reserved portion of 11,97,500 Equity

No. Msmnzlmliai for ‘m mmumenn !m Total No. of Shares | %o | No.of sqmpsr-m ‘ Ratlo ‘ Total No. of Shares ‘ Surplus /

Cll jory wise) Applied Ttal Mmel per Anplicant Allotted Deficit.

| Retail Individual Investurs a 073 !BU 00 73.75.200 100,00 | 2,400 | 6ar_| 11,97.600 I [
‘ALLOCATION T0 NON- REVATL INDIVIDUAL FRVESTORS (AFTER TECHNICAL REJECTIONS): The Basis of Alotment to the Non-Refail ndividual Investors, at the issue
price f ¥ 75.00/- per Equity Share, was finalized in consultation with Mational Stock Exchange of India Limited, The category was subscribed by 2.94 times. The total
number of shares allotied In this category is 5,13,600 Equity shares out of reserved poriion of 5,13,600 Equity Shares

MNo. of Shares Applied | No. of Applications | % of Telal | Total No. of Shares ap- | % 1o Total | Ration of allottees fo | Total No. of shares | Surplus / Deficit
for (Category wise) Received plied in each cateqory applicants allocated/allotied (14)-(m
ABO0 102 489600 2 34 165600 708
7200 8 57600 19200
8600 3 28800 7200
2400
12000 1 ki 12000 4800
14400 4 1 57600 19200
16800 .74 16800 4500
21600 T 21800 7200
52500 7 52800 19200
60000 .7/ 50000 21600
54500 7! 6AB00 21600
81600 5 183200 10.79 52800
o0 i 2400
127200 1 .79 127200 41 1 43200
360000 1 .79 360000 2361 il 122400
hie FPD Committee of the Gompany ai is meeting held on March 26, 2024 fias takan on record the Basis of Aloiment of Equily Shares, as approved by the Designae

Stoek Exchange viz, Haional Stock Exchange of India Limited and has authorized the anline corparte action for the allotment of the Equity Shares in dematerialised form
10 various successiul applicants
The CAN-cum-Refund Orders and Allaiment Advice and/or Nofices are being dispatched to the address of the applicants as registered with the depositorias / as filled in
ihe appfication form on before March 27, 2024, Further, the instructions to Self-Certified Syndicate Banks being processed on or before March 27, 2024 for unblocking
fund. In case the same is not receied within Four (4) days, investors may contact at the address. given below. The Equity Shares aliocated to successful applicants are
baing credited 1 their benaficiary accounts subject to validation of the account details with the depositries concerned. The Company shall file the listing appfication with
Mational Stock Exchange of india Limited on or before March 27, 2024, The Company is in process of obtaining the listing & the frading approval from National Stock
Exchange of India Limited and the trading is expected to commence on or before March 28, 2024,
DISCLAIMER CLAUSE OF NSE (THE DESIGNATED STOCK EXCHANGE): It Is 1o be distincty understood that the permission given by National Stock Exchange of India
Limited {“NSE") should not in any way be deemed or consirued thal the contents of the Prospecius or the price al which the equily shares are offered has been cleared,
solicited or approved by NSE, nor does It certly the COrrectness, accuracy or Completeness of any of the Contants of the Prospectus. The investors are advised 10 reler
10 the Prospectus for the full text of the “Disclaimer clause pertaining to NSE” beginning on page 206 of the Prospectus.

ATTENTION INVESTORS - CORRIGENDUM

[ 1
“This Corrigendum s in reference o the DRHP: RHP and Prospectus of the Gampany ftogethor “Issue Documents”) fled with NSE, SEBI and RoC In retation 10 the Issue,
n this egard, investors shall note the foliowing

Al reference made in the Issue Documenis with respect to Chapier IX of the Securilies and Exchange Board of India fissue of Capital and Disclosure
Requirements) Regulations, 2018 (“SEBI ICDR Regulations "), shall be read logether with reference to Chapler |V of the SEBT ICDR Regulations (to the extent
applicable o the further public offers by issuers fisted on SME platiorm) and Reguiation 281 of the SEBI ICDR Regufations.

‘The information in this Corrigentum suppéements the lssue Documents and updates the information in the Issue Documents, as applicable. inveslors should read fhis
Corrigendum in conjunction with the lssue Documents. Al capitalised terms used in this Carrigendum shall, unless the context otherwise requires, have the meaning
ascribed to them in the Prospectus dated March 23, 2024

DISCLOSURES PERTAINING TO THE BRLM'S TRACK RECORD ON PAST ISSUES WITH A BREAKUP OF HANDLING OF SME IPOS FOR THE LAST 3 YEARS:

GRETEX CORPORATE SERVICES LIMITED

TV rvzw.lz T FY 202223 I vaz:l-z‘l ]
[SHE PO I I g 1 |
WAIN BOARD [ n | 0 |
Hote: 1l capiialised terms used and not specifically defined herein shall have the same meaning as aseribed (o them in the Prospectus dated Ma.ch 23,2024,
INVESTORS, PLEASE NOTE ]

said Borrowers)  Legal H
In connecton with the above Nonce is hereby given, once agam ‘othe sad Bowowers)
of publication ofthis Notice, the amounts indicated hereinbelow in their respective names,

jorking
0 pay to HDFC, s from the date
% p.a. as detalled in the said Demand Notices from

I Legal Heirs) /L
together with further nterest @ 1
the respective dates mentioned below in column (c) tll the date of payment and / or realisation, read with the loan agreement and other documentsiwilings, if any, executed by
the said Bortower(s). As securty or due repayment ofthe loan, the following Secured Asset(s) have been mortgaged to HDFC by the said Borrower (s) respecively.
Borrowen(s) / Legal Heir(s) / Legal Representative(s) attention is invited to the provisions of sub-secfion (8) of section 13 of the Act, in respect of time available to redeem the|
secured asse’s.

St. | Name of Borrower(s) | Legal Heir(s) | Total Outstanding Description of Secured Assets /
No. L i Dues (Rs.) Demand Notice Immovable Property(ies)
() (b) (c) (d) (e)
1. | M. Kiledar Niknil Suresh and Rs. 20,73,883-Dues as on| 19-MAR-2024 | Apartment No.0005, Ground Floor, CIDCO Housing Scheme.
Mr. Killedar Suresh Ganpati 31st January 2024* Building No. L 25, Sector No.27, Node Taloja, Navi Mumbai.
2, | Mr, Mali Dineshkumar Harjiram and Rs, 36,78,111/-Dues as on | 19-MAR-2024 | Flat No. 603, 6th Floor, "Ekram Heritage CHSL' Plot No. 28,
Heena Steel Traders 31st January 2024" Secor 35-E, Kharghar, Tel. Panvel Dist Raigad.

thereunder shall b liable for imprisonment andlor penalt as provided under the Act.
Date  : 26th March 2024
Place : Navi Mumbai, Raigad

“with further nterest @ 18% p.a. as applicable, incidental expenses, costs, charges etc incurred b the date of payment and / or realization.

1fthe said Borrowers shallfal to make payment to HDFC as aforesaid, then HDFC shall proceed against the above Secured Asset(s) / Immovable Property (ies) under Section
13 (4) ofthe said Act and the applicable Rules eniely at the isk of the said Borrower(s) / Legal Heir(s) / Legal Representative(s) as to the costs and consequences,

The said Borrower (s)  Legal Heirls) / Legal Representative(s) e prohibited under the said Act o transfer the aforesaid Secured Asset (s) / Immovable Property (ies), whether
by way of sale, lease or othervise without the pror written consent of HDFC. Any person who coniravenes or abets contravention of the provisions of the Act or Rules made!

Wakdewadi Office : HDFC Bank Ltd., Office No. 601 to 608, Sixth Floor, Godrej Etemia C, Wing B, Wakdewadi, Shivaji Nagar, Pune 411005.
Regd. Office : HOFC Bank House, Senapat Bapat Marg, Lower Parel (Wes), Mumbai- 400020.

For HDFC Bank Limited
Sdl-

Authorised Officer.

020 67440500

Fiminci“.ep. in

[

The details of the allofment made would also be hosted on the website of the Reqistrar to the Issue, Bigshare Services Private Limited 2t ipnwbigshareonline com, Al

future correspondenca in this regard may kindly be addrassed to ths Regisirar to the Isste quoting full name of the first/ soll applicants, serial number of the application

form, number.af shares appiied for an Bank Branch where: the application had been lodged and payment details a the address of the Regisirar given belaw.
LEAD MANAGER TO THE ISSUE REGISTRAR T0 THE ISSUE

R

GRETEX CORPORATE SERVICES LIMTED BIGSHARE SERVICES PRIVATE LIMITED

A-401, Fioor 4ih, Plot FP-618, (PT), Naman Midtown, Senapati Bapat Marg, §6-2, th Pinnaske Business Park, Mehakali Caves Road, next to Ahura Gentre,
Near Indiabults, Dadar {w), Delisle Road, Mumbai - 400013, Andhei East, Mumbai- 400093, Maharasfira, India.

Waharashira, Incia | Tel Mo.: + 91 96532 43863 Tel No.: +01 - 22 - 6263 6200
Em | Websile: E-mall: | Website: ww
Contact Person; N Arvind Harlalka Investor Grievance E-mail: investor@bigsharsonline.com
SEBI Registration No: INMO00012177 Cantact Person: M Babu Rapheal | SEBI Registration No..

Place: Mumbal Mahendra Chithahal Vishwakarma
Date: March 27, 2024 Whole lime Director
THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
Fm!svms OF OMFURN INDIA LIMITED.

!um India Limited has filed the Prospactuss with tha RoC on March 23, 2024 and thereafter with SEBI and tha Stock Exchange. The Fmspacms <= available
of NSE al hitps://www.nseindia.com/ and on the websiles of ihe BRLM, Gretex Corporate Services Limited at hiips.//grelexcorpurat V
gv‘wer;mhls ghould ‘note that Investment in Equity Shares Involvas  high cegree of risk and for detalls retating 10 tha same, pleass 56 “Risk Faclors™ negmnmo on page

of the Prospectus.

") or any state securities laws in the United States,
a0 Uless 50 mgnsmree. and may not be offered or Sold within Unted States, empt pmsuam 0 an ExemENON frOM, o7 In 3 FaNSACHON N0 SUDJECT [, the Fegistration
applicable U.5. state securities laws. The Equity Shares are being offered and sold outside the United States
in ‘affshore Amnsacuans in mmn;;;]ﬂegmaems undes Securities Act and the applicable laws of each junsdiciion where such offers and sales were made. There will

be no public offering in the Uinited Jtgan]
400 @ e o
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PUBLIC NOTICE = B
: e
that my clent MR. pumm MANGILAL | 3. | it s e e 2. 30 90, 1594
comont g e 200 || e w54
Motisha Lane, Mazgaon, Mumbai -| Frenfigm stika st
400010, ¥, | Witz s i s ws | UIS303MHI995PTCO85048

Thal  Smt. Mehtabai Mangilalji
Chandaliya owner of Flat No. D-202 on
Second Floor in Sumer Nagar No. 3 CHS |
Lid., S. V. Road, Borivali (West), Mumbai
400082 hereinatter called and referred tol
s "the said Fiat).
WHI Smt. Mehtabai Mangilalji
Chandaliya (Mother) expired on 24th day|
of May, 1997 at Bangalore & her husband|
W Wdalal ) Clsndabya (Fidher)
expired on 20th day of March, 1
Bangalore and she left the only sulvlvmg
logal heirs are () MR. KANTILAL
CGHANDALIYA  Son, (i)
MR KIRANKUMAR  MANGILAL |
CHANDALIYA Son, (ii) MR. PRAMOD
MANGILAL CHANDALIYA -Son.
Whereas above mentioned first 2
deponents release their undivided rights|
related to decease din favour of my cient
as per Registered Release Deed and uj

the terms and conditions deceased entire|
100% rights of the said Fiat transferred in
the name of my client.

Whereas my client MR. PRAMOD|
MANGILAL CHANDALIYA became 100%|
[owners of the said Flatand
to sale the said Fiat premises 1o thel
prospective purchaserss.

| Any person having any rights, faim|
o taros Inthe aid Fia, by way o sae,
inherit possession,
morigage, lien, fease, git or atherwise,
howsoever in respect of the same, shall
intimate the abjection in writing to the
undersigned with supporing documents|
thereof within 15 days from the date off
publication of this notice or else any such
claims by anyone shall not

and shall be deemed to have been waived|
andior abandoned and no claims shall be
entertained thereafier, there is no claim of|
[anyone in respect thereof and whatever,
claim it any shall be deemed to be waived.
Sdl- UDAY V. SINGH|

Office: 2/E/3, Ashirwad Apartment,|
Dhanjiwadi, Rani Sati Marg,
Malad East,Mumbai-400097,
Mobile Number.
Place: Mumbsi Dale’ 28/03/20;
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(“KSHIT]
Registered Office: 509, Loha Bhava
Phone No.: 022-23480344,

callectively referredto s *Acquirers )

19" July, 2023.
. Name ofthe Target G

Open offer for acquisition of 8,19,624 Equity Shares of Rs. 10/- each representing 26.00 % of the emerging equny and voting
share capital of the Target Company by Mr. Rahul Agrawal (Acquirer -1) and Mr. Rohit Agrawal (Acquirer -2) (hereinafter

This Post offer Advertisement is being issued by Navigant Corporate Advisors Limited, The Manager to the offer, on behalf of the
Acquirers, in connection with the offer made by the Acquirers in compliance with regulation 18 (12) of the Securities and
Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulation, 2011 and subsequent amendments.
thereto (“SEBI (SAST) Regulation, 2011").

The Detailed public staternent (*DPS”)
Financial Express - English Daily (all editions); Jansatta - Hindi Daily (all editions); Pratahkal - Marathi Daily (Mumbiai edition) on

POST OFFER ADVERTISEMENT TO THE EQUITY SHAREHOLDERS OF

KSHITIJ INVESTMENTS LIMITED

(CIN: L67120MH1979PLC021315)

137/ “KIL? /| “TARGET COMPANY” / “TC”)
in 93, P. 'mello Road, Carnac Bunder Mumbai City, Mumbai — 400009, Mahavashlra
(+91) 9830898807; Email id: ksh.inv.ltd@gmail.com; Website: www.kiltd.in

pursuant to the Public Announcement (*PA") made by the Acquirers has appeared in

mited

Mr.Rahul Agrawal (Acquirer 1),
Mr. Rohit Agrawal (Acquirer-2)

a) Dateof Opening ofthe Offer

2. Nameofthe Acquirers

3. Nameof E
4. Name of the| RF.QISI&! totheofficer :
5. Offerdetails

Navigant Ce imited
PurvaSharegistry (India) Private Limited

Monday, 11" March, 2024

(kummmmﬂmm F0RE BT AT %o Jiwia)

A-co3, o ks, 1,
s voo wor

o330

e T, e ofem,

. | v ametvemefon s | s R 32.03.202 il e, vwdved fud wiwde
T Al S A, (FR) 7. 338 /T 2033
i s s

.| Fermmi om wwim om
fodieg 774 Haofia w3 | ot i . ;s AT-0od/
™ STl-Tos 2t [To8-20%0/130H%

.| it e 1w | v, <ae, A e, e, e, T e oot

@ Edelweiss
Kot Reconsiruclon

s n"mu\llimuﬂ’l C17475
et A, # ire, wferan, g

wfifare (P £(2) aTEr)
T g (v
e, st o e srie R e frfs (St 7 -2 3
v ) (e g ) 8 g A e e S R

i T e 3 R T AR e i, 7A=>mwﬁﬂlilwﬁs
wqﬂam4mw>m vos w&w o i 3 o g 3 (3) s
wret fim

mmmww)%m“nﬁ 2032 79 S 5 ) e )
W e uvden A e fawen ww wvAe B WM W qe
. reofim, !eri"ﬂmﬁmwﬁieﬂv

T T

o

] i v divagfedt fram e Fram ¢ wreare
S T R 2 T R | T e e 2 e e
e . 33T, 0% AN e
FerEue; el 3 EE T ST SR A S 3 A AR 8 w Hai e e
7 e Aol sz 3 st e s fesnce ai gk Wi
T T HA TR T B, 0F,0%,¢4,40%/ - (5. WIS S v e
Rt T ST T ) S T 34 9, 3073 50 ST A 2 e v A
e e sl e,
T o 13 TR (0) W i S v s
it o Ffan T A 293

mmﬂm:

. o
=
Y. | e o . o, AT 13 W, 5 A G T, 3 0 e, e O,
s 3T, 5 oo oo ¢ ) ST Tl U T 7 3 ST e <
e . 3z 1, A - a5 7R aieh g . o ; e W,
i < s i g e e .
% [k, 3w s (), o e, g, G vor o3¢ W we
. e e s ik @ o e « 7wk - wAel e o, o

. ke ox.20%%

<. | arren wedEER s
wtw

S T O e G ks ¥ 0 SR
A ST S0 T e R TR

it s S T T G R A s T i e e s s
merafen . 1. ov. 0% -2of a1 el e i 2k v,

lquHmem

8. The Acquirers accepts full responsibility for the m'mmz\mn cnmzllvsd in

lis Post Offer Advertisement and also for the

Py f
G

hall have the Letter of

Offer dated 26.02.2024,

)

O TN 91224120

Navigant Website:

ISSUED BY HANA R TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRERS

NAVIGANT CORPORATE ADVISORS LIMITED
804, Meadows, Sahar Plaza Complex, J B Nagar, Andheri Kurla Road, Andheri East, Mumbai - 400059.

AND MR. ROHIT AGRAWAL

4837 / 4973 5078 Email id: navigant@navigar

gy A e @ m_taiyal@yahoo.com A W8, afi ; wak swisiizs, e ;@ e
. |5 iy e e | w, v, A 2, @R wwm, W, /- i st
v s e | A oot i : %e.03.70%% g e forfee
fuid sha. ritikam@grmail, Forrn : g (Fase 7 e -2 ¢ 9@ 7R v W)

frers e
e s i e 8, e . g o, 4 ez € e 42, 7005
W AT we fefie - o @@ deee

4 J27106MH 19991 19531 amia 0 e o t, W W, . 2 el e, W e,
. x;) Date of the Closing amw offer ;n:ay. 22" March, 2024 — ot s T o R et T e }v/ndve‘ (‘5.” t:ém!:f: Mfa;"a m’m s bRl
7. Detallsofthe Acquisition fﬁ’:m ok W;"fgﬂ"‘w% oo e T e
St. No.[ Panticulars Proposed in the Offer Document] Actual i E 1, g 1.0
7.1, | Offer Price Rs. 10.20 per Equity Share | Rs. 10.20 per Equily Share hid ““;’:“"72:::“* e e
2. | Aggregate number of Shares tendered 819,624 Nit Lol S8 o

7.3._| Aggregate number of Shares accepted 8,19,624 il by :’:’ff:f::‘" SR, 2oty )
74. | Size of the offer Rs. 83,60,164.80 Nil 3. §-forema ¢ ferftaien sifrenfn wafer srpan. st

(Numbers of shares multiplied by Offer price per share) 4 Ferars e o ke e Fref ok aer s
75. | Shareholding of the Acquirers before Share Purchase Nl N e i s Sl 0% 123 & S Rt o o Ve o

Agresment (SPA) and Public (No. &%) (0.00%) 0.00%) o/ e 5. T 1923/ 3028 ] e Sy S e
76. | Shares Acquired by way of Share Purchase RS AL s Wik e

Agreement (SPA) and Preferential Allotment z"‘!‘:‘ ‘F‘?/‘“ el . 99, 44, I e o TR w3/ 38 /12, S 33, 43 fr o, g i, e i ey

« Number 19.24,000 19,24,000 B R ——— < |t TS Ny 2 30 E

© % Fully Diuted Equity Share Capital (61.03%) (61.03%) i v | 880838 - (3, T s g
7.7. | Shares Acquired by way of Open offer o wafim v feean s, R 9 R 7).

o Number 819,624 ] Sl i 5 AR S g S 4o ST IR 48 Swin g, T, e (¥ e e 3. toseo,vonf- (3 W) Y

® % Fully Diluted Equity Share Capital (26.00%) (0.00%) I, e AR A VI W R SR 18 S i e . 5| et frem 3. yocyeoe - (%, N WA ATH)
7.8. | Shares Acquired after detailed Public Statement t sk st et 0 7 = e e g W 7 A ¢ |- et ¥ 1. T wthen et 2 el g aaem ey

 Number of Shares acquired 3. ool et e o e 7 o v 7 ot - ol

o Price of the shares acquired Not Applicable Not Applicable i e T e g - S,

%ol the shares acquired [ S it | 2. e A s i T
7.9, | Postoffer Shareholding of Acquirers ) = — = 5 e s e e

o Number 2743624 19.24,000 =it S A e e

% Fully Diluted Equity Share Capital (67.03%) (61.03% i = . - by
7.10. | Pre and Post Offer Public Pre Offer | PostOffer | PreOffer | Postoffer | . ‘ e | s v meraeren 1 ‘ B ‘ sz | o | sicfn ‘ o e s

o Number 498860 | 355206 | 4.98860 | 11,74.860 S L1 x| ey | qm & (e T ——

® % Fully Diluted Equity Share Capital (79.26%)* | (11.27%)* | (79.26%)* | (37.27%)** ] b o [ ZL [ @ [ = [=[. ] S g g o e,

*On pre-preferential equity and voting share capital RIRCATAS F3. of~$ - "ﬁﬂmgmw’wﬁ';ﬁ .12 U, Fore
**0n post-preferential equity and voting share capital T g’“ ¥ af)?a I SEUBR, AT e oy

2. | 8wt aif i | e 2, 34w, 202¢

e o7 e G A A A A e,

SEBI Registration No: INM000012243 Glmmcl person: Mr. Sarthak Vijlani fiam i i, e TPRPI e S A
Place: Mumbai e Zem Ao s, ‘§irer dushyant.dave@decoderesolvency.com
Date: March 27, 2024 P s i Ty o P o4, 2o9%
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FURTHER PUB
OR THE “I15SUI
AGGREGATING
WILL BE RESE
MAKER RESER

(Regulation 12 of the Insolvency and Bankrupicy Bearc of Mndia :::;:‘5%
(Liou gation Process) Regu@tions, 2018)
FOR THE ATTERTION OF THE STAXESMOLDERS OF GEMERAL COMPOSITES PRIVATE LINATED THE FACH
PASTICULARS DETALS
Name of carparals debior General Composites Private Liumited
Dale of noogorston of comorae cetlor | January 30, 1968 BID
Auhorly sacer which corporate RoC M lumba |
ﬁ_ticbtons moorporsied [ repsiercd pno:
Corporate Moty No.Lmiad Lekiny | USSSIEHH 1 905PTCOSS048 ’ .
Idertficaton Mo, of Gporak Sekior “Sudect 1o tha
Addec:s of e regsiorec oo and 21 Monsh Si3g. L B S Miag Opo Jonson |
princpal offca (f an) ol & Jotvson, Muknd West | Mumba-400080, 7. SwisEnoa' s
corporste debitor £ 306G, Lar= Gacn, Bratsa Road, Tsl Francial Ye:
Stehpur, Dist. Thane, Mahsashtrad?t 600 TR 7% ama
Date of cicaure of isagivancy Crder Becaned dade March 26 2024 - 2 We ose
| Reaclution Proceas Order tioke March OS. 2024 S St )
Lictidsson commencanat dale Croder Recened date March 26, 2024 - 3. g“';om‘
of Dorporans deblor Crder dane March 08 2024 € OLF RSk -
Nama 3 regsir=ton rumbar of Denvang P Sampa : Géeen under |
the nsolvency profesiuna sclng IESLHIPA-QO1IP-POO224 /20 71810423 5. O CusIome
as hiquicator : ey MM.IE
Addbess ad esmad of tha hguidaior. | Devang P. Sarrgat
as regsteced wilh the Bosssd d IMpaiEssocates in issue 55w

IESHIPA- QO IF-FPo0224/20NT- 131104823
Roge Ufficec Bungalow Ne 2, Shiv Poxa, Plot
100 Secwor29 Veshl, Nav Numba - 400703
Acmristradve Ofice A 15, Sheci Plea. Plo!
TOAS, NMerol Coocperalive incustral Sstale,
O Andher Kaa Road, Marol Ancherl (Eash
Moerbai 400052 Frufia

r

Addess ad e-mad I De Loed #2815, ShicdE Paza Plot 79003, Marod
ooerespondence wit the Iqudator | Cooparatee Indusrial Estale, Off Andhad
Kiris Road Mercd Andbesi |[Exast) Muxbai -
400053 Mdia. pomneracpiEgmad com
dossngsdfisarpaiassogales in

11 Last date for submission of clawms | Apell 24, 2024

readd with Fagu
w0 Quainied ins
W0 Arschor foves
Mutszal Funds. |
and not less th:
vahid Becs borg
Applkcabon Sy
It appicadie, in
as the case ma
“ssue Frocedy

DETAILS OF AF

Notoz i3 hereby givon that the Nasional Company Law Tabural (Moumbei] has crdered fe
commencaneent of lgudation of the General Compcsites Private Limited on Order
Recaived date Mach 26 2024 - Ordar date March 35, 2024,
The z2lasehoidess ol General Composiles Private Limitad are hacedy caled upon lo
saomil ther cltims with ool an or Dafors Acr] 24 2024 10 tha igsdalor 2f the address
mestiored acairstimm No 10,
ha francial coditers shal submit thar Sl s with pecol by dfiociren  means oniy, A othor
CHeErs may submt thaclims aath theprool B parson, by oS or Dy sloctron e rmears.,
Submissicn offalse or e sleading procfed cigims shall atiractpanaltios.
Past management are hersby oiven notce to cocperate with and Contact %o the
Uguicetor. All Finoncial Institusions Having Accourt of the Corporats Debtor are
informed 1o Contact the Liquidator immedistely. AN those hawing data smd ‘o
décuments and ! or assets and / or computors of the corporate data are infoermed 10
provicde and hand over the same to tha liquidator bnmedliately.
CA. Devang P. Sampat,
Liquidator General Composites Private Limited
IBBI Regstration No: IBEVPA-OCUIP-PO0224 (12017-18/10423
March 27, 2024, Murmbasi
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